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ORDER 

 We have heard the learned counsel for the Appellant. He raises 

another ground with reference to the validity of the formula which is 

not alleged to be in pursuance of the Regulations.  This ground has 

not been raised in any of the grounds in this Appeal.  

 The learned counsel for the Appellant seeks some more time to 

raise the additional grounds for consideration. 

 Post the matter on 

 

13.12.2013. 

 
 
   (Rakesh Nath)               (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
 
ts/kt 


